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the comments of the Comptrol-
ler and Auditor General thereon.

[Placed in Library.  See No. LT-
3124/78.]

(2)

A copy of the Annual Report
(Hindi and English versions) of
the Controller General of Patents,
Dasigns and Trade Marks for the
year 1977-78 under section 155
of the Patents Act, 1970.

|Placed in Library. See No. LT—
1125/78.)

(3) A copy of the Annual Report

(Hindi and English  versions)
of the National Institute of Design,
Ahmedabad, for the year 1977-78.
{Placed in Library. See No. LT-
3126/78.)

(4) A copy of the Annual Report

(5.

=

(Hindi and English versions) of
the Institute for Design of Electri-
cal  Measuring Instruments,
Bombay, for the year 1977-78.
[Placed in Library. See No. LT-
3127/78.]

A copy of the Annual Report
g{ndi and English versions) of the

entral Institute of Tool Design,
Hyderabad, for the year 1977-78.
[Placed in Library . See No.LT—
$128/78.)

Notification under Border Security

Force Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOMa. AFFAIRS

(SHRI DHANIK LAL MANDAL ) :

1 beg to lay an the Table a copy of the
Border Security Force ( Semiarity, Pro-
- motion and Superannuation of Officers)
Rulq, 378 (Hindiand English versions)
publish R.

in Notification No. G.S.

1462 in Gazette of India dated the gth
December, 1978, uader sub-section (3) of
section 141 of the Border Security Force

Act,
No.

1968. [Placed in Library. See
LT 3129/76.]

Annual Report on the working of
the the provisions of Section 15-A
of Civil Rights Act and Notifica-
tions under All-India Services Act

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI S. D. PATIL) : I beg to lay

,on the Table :

(1) A copy of the Annual Report

(Hindi and English versians) on
the working of the provisions of

scction 15-A of the Protection of

Civil Rights Act, 1955 for the

year ending 3ist December,

1977 under sub-section (4) of

Section 15-A of the said Act.,
[Placed in Librass. See No.LT—
3130/78.]

(2) A copy each of the following Noti-
fications (Hindi and English
versions) under Sub-section (%)
of section 3 of the All India Ser-
vices Act, 1951:—

(i) The Indian  Administratien
Service  (Fixation of Cadre
Strength) Twenticth Amend-
ment Regulations, 1978, pub-
lished in Notification No.
G.S.R. 574(E) in  Gazette
of India dated the 8th Decem-
ber, 1978.

(ii) The Indian  Administrative
Service (Pay) Thirteenth Amend-
ment Rules, 1978 published in
Notification No. G. S. R.
575(E) in Gazctte of India dated
the 8th December, 1978.

[Placed in Library. See No. L.T—
3131/78]

Reviewon and Aanual Report of Coal
India Ltd,, Calcutta and National
Thermal Power Corporation Ltd,,
New Delhi and a Statement.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
FAZLUR RAHMAN): I beg tolay
on the Table :—

A each of the fo}lowing

® papc;'l:yCHindi and English ver-
sions) under sub-section (1) of
section 619A of thc Companies
Act, 1956:—

i) Review by thc Government

(2) (l)on the working of the Coal
Mines Authority Limited, now
known as Coal India Limited,
Calcutta, for the year
1974-75-

(ii) Annual Report of the Coal Mines
Aughority, Limited now known
as Coal India Limited, Calcutta,
for the year 1974-75 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor Ge 10 o

{Placed in Library. Sesc No.
LT—3132/78.]
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